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CUSTOMS, EXCISE & SERVICE TAX APPELLATE TRIBUNAL
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To

Appellant as per address nable below

fespondent as per address in tuble below

Final Order No, A/70113-70118/2018-EXIDB) dated 04/01/2018

I am directed to transmit herewith a certified capy of erder passed by the Tribunal wnder section 35-C1) of the
Central Excise and Salt Aet, 1944, T
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Application Appeal Name and Address of Appellant
22842012

Commissioner of Central Excive
and Service Tax-Luclnow
T-ALASHOK MARG,
LUCKNOW,
UTTAR PRADESH
226001
HIZRUY Commissioner of Central Excise
and Service Tax-Laucknow
7-ALWASHOK MARG,
LUCKNOW,
UTTAR PRADESH
226001
' BASNINZ - Commissiones of Central Exvise
and Service Tax-Lucknow
T-ALASHOR MARG,
LUCKNOW,
UTTAR PRADESH
226001
HIBHAOIZ - Commissioner of Central Fxeise
and Service Fax-Luclnow
T-ALASHOK MARG,
PUCKNOW,
" UTTAR PRADESH
226001

Name and Address of Respondent

Shri Raesh Chandra Aggarwal,
Owney OF Unrepgisiered Premises,
K.eone, Pddu.la, Suruswatt Kund,
(Gali No.3, Near Raj Garden,
Mdlht.zm, (1_ B!

Shri Mahesh Chandra Agparwal,
Auth. Representative Of

R.c.m.e. Packers, Saraswati Kund,
Gali No.3, Near Ry Garden,
Mathura. (L PO

Shri Dinesh Chandra Aggarwal.
Auth. Representative Of
R.c.m.c. Packers, Sarasway
Kund, Gali No.3, Near Raj
Garden, Matlra, (UP)



’ R.C.M.C, Packers,

Saraswail Kund, Gali No.3, Near
Ray Garden, Mathura, (U.P)

Cather Appetlants and Respondents as per Annexure
Copy To

4 B Association, CESTAT, Atlahabad
i1 1Hrector Publications, Cuastows, BExcise, LY, Estate, e

11 W Contax Publicauons Pvt. Luk, 1512-13, Bhisiou Pitamah Marg, Opy ICICE Baok of Defence Colony New
Ireihi-3

12 Campany Law [ngtite of lodia vt Bed,, No.2 (odd ne36), Vaithyaran Sireet, T. Nagar, Chennai-17
13 Taxmans Adtted Service Pt Loy, 59732, MNew Rohtak Road, Mew Delhi-110005

B LAWOCRUN Advisors Py Ltd,, EAY House, 1-8, Sector- 10, Faridabad 121003 (Harvana)

t6 Mark Professional Seevices Pyt Lad,, 108, Pverest Block, Aditya Enclave, Hyderabad -- 38
19 The ICFAL society, 53, Nagarjuna HilL Panjagutta Hyderabad.- 300082

18 2 Wnonvledpe Processing Pyt ld.(axnumagementindia.comp,FF-19,1st Floor,Cross River Mal,CBD
Chrowsd, Near Karkardooma Courd, Delli- G032

19 CI. 200 Offiee Copy 21 Second Folder Copy 22 Guard File (/1>/
i

Assit. Registrar



IN THE CUSTOMS, EXCISE & SERVICE TAX APPELLATE
TRIBUNAL
REGIONAL BENCH : ALLAHABAD
COURT Ne. 1

APPEAL Nos.F/281-284/2012-EX[DH]

(Arising out of Order-in-Appeal  No. 739.242-CE/AKO/2011  dated
26/09/2011 passed by Commissioner of Central Excise & Customs
(Appeals), Lucknow)

Commissioner of Central Excise, Lacknow Appelilant
Vs,

M/s R.C.M.C. Packers,

Shri Ramesh Chandra Aggarwal, Owner of Unregistered Premises,

Shri Mahesh Chandra Aggarwal, Authovized Representative &

Shri Dinesh Chandra Aggarwal, Authorized Representative

Respondents
Appearance:
Shri Gyanendra Kumar Tripathi, Asstt. Comnissioner (AR)  for Appellant
Absent, for Respondents
CORAM:

Hon’ble Smt. Archana Wadhwa, Member (Judicial)
Hon’ble Mr. Anil G, Shakkarwar, Member (Technical)

Date of Hearing : (12/01/2018
Date of Decision 1 oA401/2018

-----

Per: Archana Wadhwa
Revenue is in appeals against the ordé

n6.09.2011 of Commissioner (Appeals), Lucknow.

9. 1 am informed about the Instructions dated 17-12-
2015 issued by the C.B.E. & C.in exercise of the powers
conferred by Section 35R of the Central Excise Act, 1944
fixing monetary limits below which appeal shall not be

Py
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2 APPEAL Nos B/ 281-284/ 201 2-2{ D8}

filed in the Tribunal. The monetary limit has been
enhanced to Rs. 10 lakhs through the said Instructions.
Farther, the Board vide letter dated 01.01.2016 clarified
that the said instructions will apply to all pending

-

appeals in CESTAT.

3. 1 also find that the Hon'ble High Courts of Madras,
Karnataka and Gujarat have held that the litigation
policy containing monetary limit for filing appeals will
apply to pending appeals also. [2015 {40)_3.T.R. 656

344 (Kar.) = 2012 (26) S.T.R. 79 (Kar.)].

4. Itis informed by the Id. A.R. that the present appeals
are not falling under any one of the excluded category

mentioned i the above Instructions,

5. Considering the above instruction, we dismiss the

appeals filed by the Revenue under litigation policy.

(Pronounced in Open Court on- L’/Ol/2018} %

— n/

Sd/-
Anil. G, Shalikarwar
Member(Technical)

Sd/-
{Archana Wadhawa)
Member (Judicial)




